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O R D E R 

30.01.2019  This appeal has been preferred by the Appellant 

(Respondent) against Interim Order passed by National Company Law 

Tribunal, Bengaluru Bench on 2nd January, 2019, relevant portion of which 

reads as follows:- 

 



 In the present case as we find that the order has been passed in the 

interest of the Company  i.e. Ceylon and India General Mission and main 

case  is listed for hearing on 01.02.2019, we are not inclined to interfere with 

the impugned Interim Order.  The parties will cooperate with the Tribunal 

to ensure that the main petition will be disposed of.   The appeal stands 

disposed of.  No Cost.   

 
 

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

 
 

[ Justice Bansi Lal Bhat ] 

 Member (Judicial) 
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